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PAPERS LAID ON THE 'I'ABLE 

ANNUAL REPORT OF BHARAT HEAVY 
ELECTRICALS ETC. 

The Minlst.... of Industry (Shrl D. 
Sanjlvana) : I beg to lay on the 
Table-

(1) (I) A copy of the Annual 
Report of the Bharat Heavy Elec-
tricals Limited, New Delhi, for 
the year 1964-65 along with the 
Audited Accounts and the com-
ments of the Comptroller and 
Audi¢<>r General thereon, under 
.ub-section (1) of section 619A of 
the Companies Act, 11156. 

(ill Review by the Government 
on the working of the above 
Company. 

[Placed in Libra.". See No. LT-
6326/66). 

(2) (il A copy of the Annual 
Report of the Hindustan MaChine 
Tools Limited, Bangalore, tor the 
year 1964-65, along with the 
Audited Accounts and the com-
ments of the Comptroller and 
Auditor General thereon, under 
sub-section (l) of section 619A of 
the Companies Act, 1956. 

(il) Review by the Govemlnent 
on the working of th" above 
Company. 
[Placed in Libraru. See No. Vi"-
6327/66). 

(3) A statement showing the 
names of the Secretaries to the 
Government of India Who are 
holding Chairmanship of Publi~ 

project. [Placed in Libra.". See No. 
LT -6328/66]. 
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Tbe Deputy MIniBter ID the !IIIaIa-
try of MlDes and Metals (Shri S. A. 

Mehdl): On behalf of Shri S. K Dey 
I beg to lay on the Table-

(I) A COPy of the Annual. Report 
of the National Mineral De-
velopment Corporation Limit-
ed, New Delhi, for the year 
1964-65. along with the Audit-
ed Accounts and the com-
ments Of the Comptroller and 
Auditor General thereon, 
under sub-section (1) of sec-
tion 619A Of the Compani .. 
Act, 1966. 

(Ii) Review by the Government 
on the working of the above 
Company. 

[Placed in LibraTl/. See No. LT-
6330/86). 

UNION PuBL1C SERVICZ COMMlMSIOIf 
(EXEMPTYON FROM CoNSULTAnON) 51:-

CONn AIIRN1>MENT RIlotlLAno". 
TIle Deputy Mlaillter ID Use MI.oI8&ry 

", a-e Aftaln (Shri P. 8. NaskBr): 
On behalf of Shrl HaW, I beg to lar 

on the Table a copy of the Union Pub-
lic Service Commission (Exemptioll 
from Consullation) Second Amend-
ment Regulations, 1966, published ill 
NotificatiOn No. G.SR. 822 in Gazette 
of India dated the 30th April, 1911S, 
under c1ause(5) of article 320 of the 
Constitution, together an explanatoI'Y 
note. 

[Placed I" LibraTl/. See No. LT-
8335/66). 

AUDl'T RmPon OM T'HlI: AcCOUNTS 01" 
THE Camw. Sn.& BoARD ETC. 

The Depaty MlDlster ID the Mlnlstrr ., C__ (Shri Q~l: I bee 
to lay on the TablE>-

(1) A copy of the Audit Report .. 
the Accounts ot the Centnl 
Silk Board for the year 1964-
e. [P~ in LibraTl/. S •• 
No. LT-8331/86). 

(2) A statement correcting some 
portio ... 01. the !lepon of the 
Dadi and Village lndustrtao 
Comm1aslon tor the year 1.-. 
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86 laid on the Table on the 
25th March. 1966. r PllIced in 
LibTaT~. See No. LT-6332/ 
8CI). 

(3) A COPy of the Khadi and 
Village Industries Commission 
(Amendment) Rules, 1966 
published in Notification No. 
G.S.H. 590 in Gazette of India 
dated tbe 23rd April, 1966. 
under sUb-section (6) of .ec-
tion 28 of the Khadi and 
Village Industries Commis-
sion Act, 1966. [Placed In 
LibTaTli. Sec N0. LT-G333/66j. 

(4) A copy of the Cofree (Second 
Amendment) Rules, 1988 pub-
lished in Noti1lcation No. 
G.S.R. 629 In Gazette of India 
dated the 30th April, 1966, 
under sub-Iectlon (3) of sec-
tion 48 Of the Corree Act, 19t2. 
[Placed On Libra.,... See No. 
LT-6334/66J. 

(5) A copy each of the followilll 
Notifications under sub-section 
(6) of section 3 of the Eassen-
tial Commodities Act, 1958:-

(i) The Tutile (Production by 
Powerloom) Control (Am-
endment) Order, 1966 pub-
lished in Notification No. 
S.O. 1217 in Gazette of 
India dated the 23rd April. 
1966. 

(Ii) The Cotton Textile Control 
(Amendment) Order, Iee8 
published In Notillcation No. 
S.O. 1217 in Gazette of India 
dated the 23rd April, 1966. 

(w) The Woollen Textiles (Pr0-
duction and Diltrlbutlon 
CoJltrol) First AJDellcllllent 
Order, 1866 publbheol in 
Notification No. 5.0. 1218 In 
Gazette at India dated the 
ZlIrd April. 

[PI4Mi '" Ubns.,... Sec !fa. 
LT-1lIII38/8111J. 

IUt Ian. 

DJi:KANDS FOR EXCIlSS GRAHTII 
(GENERAL) 

TIle Depat)' Mlnlater In tile M1n.btr)' 
of Fbwace (Shri L. N. MlShra): Oa 
behalf of Shrl Sachindra Chaudhuri I 
beg to prelent a slatement sho'tVI.aC 
Demands fOr Excess Granl. In respec.'t 
of the Budget (General) for 1968-64. 

lU911. bn. 

MESSAGE FROM RAJY A SABHA 
Secreta!')': Sir, 1 have to report tbe 

following message received from tbe 
Secretary of Rajya Sabha:-

"In accordance with the provi-
.iolll of sub-rule (6) of rUle 18. 
of the Rules ot Procedure and 
Conduct of Business in the RaJya 
Sabha, I am directed to retUI'D 
herewith the Finance Bill, 1988, 
wl'Jch was p .... ed by the Lak 
Sabha at it •• ltting held on tile 
5th May, 1866, and transmitted to 
the Rajya Sabha for Its recom-
mendaUons and to state that tbit 
House bas no recommendations to 
make to the Lok Sa bha in regard 
to tbe said BIU." 

11 ....... 
PETITION RE. PLAN ALLOCATIOK. 

FOR EDUCATION 
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11.50 lin. 
STATEMENT RE. 
MJNlln'ER"S VISlT TO 

CAlf ADA 

PLANNlNO 
u.s.A. Alm 

.......... : 8hri A80ka Mehta. 
SlId .. N. ....erjee (CeJ..-

Central): ,......, what .... ~ 




